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                       DEFECT MISCELLANEOUS ORDER No.: 69/2019 

 

 

ARCHANA WADHWA 

 The defects pointed out by the registry as regards 

pre deposit stands removed by the appellant. Accordingly, we 

vacate the defect memo. 

 
 

 (ARCHANA WADHWA) 
                                                          MEMBER (JUDICIAL) 

 

 

 
 
 

 

 

(BIJAY KUMAR) 
MEMBER (TECHNICAL) 

 
 
Bhanu 


